
     

 

       

 

       

   

    

    

     

 

       

 

       

   

    

    

        

      

  

         

     

     

        
    

    

  



    

           

  

   

  

          

           

           

        

      

             

            

           

      

   

        

          

   

          

            

             

   

  

   

  



          

          

         

          

       

           

     

          

          

           

          

           

       

          

         

           

          

        

         

         

        

         

        

       

            

  



            

            

            

           

           

        

            

             

          

         

         

            

           

          

          

          

             

          

    

         
         

   

        

         

          

         

         

        

         

       

        



          

        

          
             

         
       

              

           

           

           

           

 

               

          

              

              

              

         

             

         

         

        

           

          

 

               

         

          

  

         

    



          

           

           

           

   

                 

         

             

            

         

            

        

              

            

          

           

  

            

             

  

          

              

               

               

         

   



electronicallyalongwithE-FormINC-2S,inadditiontophysicalcopy'as

per the relevant provisions ofthe Companies Act L956 I 2Ol3'

lT.ThePetitionerCompaniestolodgeacopyofthisorderandtheScheme

duly certilied by the Deputy Registrar, National Company Law Tribunal'

Mumbai Bench, with the concerned Superintendent of Stamps' for the

purpose of adjudication of stamp duty payable, if any'

ls.ThePetitionerCompaniestopaycostsofRs'25,000/-eachtotheRegional

Director, Western Region, Mumbai and the Petitioner in the Company

Petition No. 1lO of 2Ol7 to pay costs of Rs'25,000/- to the OIlicial

Liquidator,HighCourt,Bombay.Costtobepaidwithinfourweeksfrom

the date of the receipt of the Order'

19. All concerned regulatory authorities to act on a copy of this order along

with Scheme duly authenticated by the Deputy Registrar' National

Company Law Tribunal, Mumbai.

B. s.v. Prakasnk#rJemuer (.1)

V. Nallasenapathy Member (T)
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